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FOURTH REPORT OF mE RUL&S cotrIMI'M"R 
(Ei~ Lok Sabha) 

The Rules Committee at their sitting held on 2 March, 1_ con-
sidered inter alia suggestions to amend certain rules of Rules of 
Pl"Oeedlft an. Condu'Ct '&f BuSlnes in Lok Babha (8th edition). At 
their sitting held on 9 May, 1989, the Committee considered pr0po-
sal for constitution of a Committee on Environment and Foresta. 
Minutes of sitting of the Committee held on 2 March, 1989 have 
been appended to their Third Report laid on the Table of the 
HOUBe on 3 May, 1989. Minutes of sitting of the Committee held on 
9 May, 1989 are appended to thitl Report. 

2. The recommendations of the Committee are contained in this, 
their Fourth Report, which the Committee authorise to be laid on 
the Table of the House. 

3. The Committee's observations with regard to the amendments 
Pl'ot'osed in A{ll»endix to thm report are as follo,,":-

4. Rule 198 (S. No.1 of ApPendir) 

The Committee note that the time by which tI'te notice of m0-
tion of no eo1'1ftde~ in the CoUncil of Mtnieten etc. for • _ttiftg 
ean ~ jfftn is laid dGwft In directton 1138 of the DirectiOlla by 
ttte Speem. It is proposed that necesNry provilltonl in thl. reprcf 
may be made in the rule itself. 

ltUle 198 is propo8ll!ld to be amended acco.rdSgly. 

5. Rule 200 (S. No, 2 of Appendix) 

The C~rnmftt4!ie n~ that at pn!II!IM'lt nRl1'lben wDh+ng to give 
notice of a resolution regarding Te11loval of Speakwr/Dll!lputy Spea-
ker give notice only of their intention to move such a resolution 
wfthout givfng tlte tbt of tbe ft!8Olrion alODgWith tJte notice. In 
'~ to M81fe the rule JII1f~taIMd, it !My be amended to pro-
Vide that the m~fn_ s IMng notice of ~lutioo for removal of 
Speabr/Deputy speaWer ,hoald elso pe text of the resolution 
alOngw'itb t'he nOlie.. 

Rule 200 i. proposed to be amended accordina'y. 
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6. New ru1ea 200A a.nd 202A. (S. NOI. 3 And 4 of Appendiz) 

The Committee note that at present neither the condition of 
admissibility of the J'esolution under rule 200 nor scope of discus-
aiOll thereon has been provided in the rules. It is proposed that 
these may be provided in the rules so as to make the rules self-
contained. 

New rules 200A and ~ are proposed to be inserted accord-
ingly. 

7. New ndes 331G And 331H (S. No.5 of Apopendio1:) 

The Committee had J'ecommended in their Second Report 
which was laid on the Table of the HoUse on 2 May, 1989 that two 
Conunittees, namely. Committee on Agriculture and Committee On 
Science and Technology, may be set up immediately. with a view 
to bringing the activities of these two important segments of the 
Indian economy under closer and constant scrutiny of Parliament. 

With rapid industrialisation and growth of population in the 
country and consequent degradation of environment all round, it 
has become imperative to deviSe an. effective mean of Parliamen-
tary surveillance over the activities of the Ministry of Environment 
and Forests. The Committee. therefore. recommend that a separate 
Committee on Environment and Forests may be set up on the lines 
of the Committees on Agriculture and Science and Technology. The 
proposed Committee should examine all aspects of the problem, 
oversee the implementation of various plan programmes under the 
purview of the Ministry of Environment and Forests and allied 
Ministries and make SUitable recommendations to the Government. 

New rules 331G and 33tH regarding functions and constitution 
of the Committee on EnVironment and Forests, are proposed to be 
added accordingly, 

8. The Committee also approves the suggestion to incorporate 
rules relating to Committees on Agriculture and Science and Tech-
'I1910gy, being set up in pursuance of the recommendations con-
tained in their Second Report, in the rules book, So that the revised 
edition of the Rules of Procedure and Conduct of Business in Lok 
Sabha to be brought out for the Ninth Lok Sabha, is complete and 
up-to-date. 
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9. The Committee also recommend that after the ~ nlatlDa 
~ the Committee on Environment and Foresta are approved by'. 
the HoWIe" the three DeW Committees, viz. Committee Qn Aart.. 
.culture (rules 331C and 3310), Committee on Science and Techn0-
logy (rules 33lE and 331F) and Committee on EoviroDment and 

.J'OI'eBta (rules 331G and 331H) may be shown fa alphabetical order 
in the rules book and the respective rules numbered accordinll1. 

Pro::edure jor tabling notices under rulea 1M cand 193 

10. The Committee note that at present, notices of motions under 
rule 184 or Short Duration Diacussions under rule 193 are entertained 
from the day following the date of ilsue of summons. However, 
Sbri C. Madhav Reddy, M.P. had pointed OUt that the extent prac-
tice was not fair and just as notices tabled by members who were in 
Delhi at the time of issue of summons, had an edge over those who 
were outside Delhi. He has, therefore, suggested that the notices 
on the same subject received wjthin a lpecift.ed period from the date 
following the date of issue of summons for a seuion should be 
balloted for determining their inter Ie priority so that all the mem-
bers had equal opportunity to initiate discussions. 

11. The Committee agree to the suggestion. and recommend that 
if the time gap between the issue of summons and the commence-
ment of the session is more than 21 days, notices under rul( 184 and 
193, on the same subject received within seven days after issue of 
summons for a session may be deemed to have been received on the 
5eventh day after the date of issue of summons for that session and 
their respective iTlter Ie priority may be determined on the bA~is 
of ballot. In case the time gap is 21 days or less, inter Ie priority 
may continue to be determined with reference to the date and time 
of receipt of the notices. 

Raising of 'Matters under rule 377 

12. The Commtttee note that presently, matters under the rule 
'77 are not raised on a day (U8U8lly Fridays) when the Minister of 
Parliamer.tnry Affairs makes a statement In the House re!lBrdjn~ 
the Government bustne. for the following week. Members are 
nl10wed to make JUbmtafon on that day 10 as to bring to the notice 
of the House. particularly the Mlntater of Parliamentary Affairs, 
the need to provide tlm- for d1scuafon of a matter of general pubUc 
interest whtch might otherwise not get priority on account of 
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constraints of time. A member is allowed to make two 'Submissions: 
on aar.y tot exceeding fifty words each. However, experience of 
,\';;~;L 'feW ,... hulhown that 'Submissions' are not in any way 
different frOm matters Bought to be raised under rule 377, The 
Minister of P81'liamentary Affairs gives a routine reply that he 
would plaCe them before the Business Advisory Committee and 
there the matter ends. The Committee, approve the suggestion to 
dispense with the procedur~ of allowing members to make 'Sub-
missions' on the Minister's st!ltement regarding Government uusiness 
fOl the following week and that they may be allowed to raise maL 
ters under I'llie :3'17 on all days of the week on which House sits. 

13. The Committee als\) agree to the request of the Minister of 
Parliamentary Affairs to dllow one month's time to the Ministers/ 
Ministries concerned to send replies to the members in respect of 
matters raised under rule 377. 

14. The Committee recommend that the draft amendments to 
the Rules oi Procedure and Conduct of Business in Lok Sabha 
(Sixth Edition) shown in the Appendix may be made. 

NEW DELHI; BAL RAM J AKHAR. 
Dated the, I'll' 1989 I "",. t 

191\9. Chnirman. 
Rule.': Committf'P:. 



APPENDIXi 

(See para 14 of the Report) 

.~me't1dme,.,ts to the RuLes of Procedure and Conduct Of Business iTI 

Lok Sa/Jha (Si;xth Edition) as recommended by the Rules Comm;ttee. 

"Adtniasi-
'bliity'ot 
Beaolu-
tion. 

Rule 198 

1. (i) In clause (b) of sub-rule (1) of rule 198 for the 
words "before the commencement of the sitting for", the 
words and figures "by 10.00 hours on" shall be substituted. 

(ii) To clause (b) of sub-rule (1) of rule 198, so am-
ended, the following proviso shaH be added, namely:-

"Provided that notices, received after 10.00 hours, 
shall 'be deemed to have been received at 10.00 
hours on the next day on which the House s'ts." 

Rule 200 

2, In sub-rule (1) of rule 200, the following words shall 
be added at th(' end, namely:-

"arid shall furnish the full text of such resolution.". 

New Rule 200A 

a. After rule 200. so amended.. the following new rule 
shall be inserted, namely:-

200Aln order that stich a retlolution may be admis-
sible, it shall satisfy the following condJtlons. 
namely:-

'(i) It '.hall be lpeefflc with ~ect to charge.-; 

"V' (ii) it shall be clearly and precisely expressed; and" 

s 



""Scope of 
.dilCUlalon 

, 
(iii) it ahall not contain Il'(IWDeDti, iDfeNnCeI, 

ironical expreui,ons, imputationa or defam.-
tory atatement8". 

New nUe 20M 

'- After r.u1e 202, the following new rule Ihall be ~ 
Hl1ecl, namely:-

202A. The discuuion on the resolution shall be 
strictly conftned to the charges preferred in the 
resolution." 

New rule. 331G and 331H 

5. After rule 331F, the following new rules shall be 
inserted, namely:-

"COMMITl'EE ON ENVIRONMENT AND FOR.ESl5 

J1'uRCticma. 331G. There shall be a Committee on Environment and 
Forests to examine all matters connected with Environ-
ment and Forests as are dealt with by the Ministry of 
Environment and Forests and allied Ministries and to re-
port thereon from time to time. The functions of the 
Committee shall be-

(a) to examine such of the activities of the Ministry 
of Environment and Forests and allied Minis-
tries as may seem fit to the Committee; 

(b) to report what economies, improvements in 
organisation, efficiency Or administrative reform 
consistent with the pollcy approved by Parlia-
ment, may be e1!ected; 

(c) to examine the Annual Reports of the Ministry 
of Environment and Forests and allied Minis-
tries with a view to finding out whether the 
expenditure incurred was commensurate with 
the results achieved; 

(d) to examine such 'of the plan proj~t.c;/activiti~ 
of thE' Ministry of Environment and Forests and 
allied Ministries as may seem ftt to the Com-
mittee or spP.C1.allv referred to It by the Hou!!l'! 
or the Speaker; and 
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(e) to evaluate and suggest meuures for the .urvey 

and CODaerVatiOll of flora, fauna, forelt8 aDd 
Wildlife prevention and control of pollution, 
dorestation and regeneratioo. of tbe dep-aded 
parts of the environment. 

"CoftltUu- 33lH (1) The Committee shall con.aiat of not more than 
.tioa. 22 members compriBina 15 memben to be namin.ted by 

the Speaker every year from. .mOlnglt the membera of Lok 
Sabha and not more than 7 members of Rajya Sabha to 
be nominated by the Chairman. Rajya Sabba for beiDC 
aIBOciated with.the Committee: 

Prm".ded that a Minister &hall not be nominated as a 
member of the Committee, and that if a member. atte;r 
his nomination to the Committee is appointed a Minister. 
he ahall cease to be a member of the Committee from the 
date of such appointment. 

(2) The term of office of the members of the Commit-
tee shall not eX(:eed one year." 



1ttNtlTESOF THE SITTING ~ THE RULES 
COMMITTEE HELD 'ON '!'UIlE!JbAY, 'O'l'H MAY, 1989. 

Pifteeatlt Siftiat 
!'he 'C1)tlunittee 'met ifrom '16:30 to 16.50 hours. 

PltJsi:NIr 
~.~1~3~nn~~~h 

MEMBERS 
2. Shri Deep Narain Ban Mahanth 
3. Shrimati Basavarajeswai'i 
4. 'Shl'i H. K. i.. Bharat 
5. Shrimati Premalabai Chavah 
6. Dr.,. S. Rajhans 
7. Prof. N. G. Rmp 

SIlCRET.ARIAT 

Dr. Subhash C. Kashyap-Secretary.General 

Shri K. C. Rastogl-Joint Secret!4ry (A) 
Shri .'It. S. Ahluwalia-Depu.ty Secretla.ry (L) 

Shri G. S.Bhasin-Deputy Secretar1l (C) 

Shri O. P. Chopra-Under Secretary (CI) 

2. At the outset. the Committee took up for consideration Memo-· 
No. 68 regarding proposal for constitution of a Committee on En-
vironment and Forests. The Committee recalled that as recommen-· 
ded by them in their Second Report which was laid on the Table 
of the House on 2 May 1989. two Committees, namely, Committee on 
Agriculture and Committee on Science and Technology, W8te' 
to be set up immediately, with a view to bringing the activities of 
these two important &egments of the Indian eeonomy under closer' 
and constant acrutiny of Parliament. 

The Committee approved the suggestion that with a view to have 
• close.r and constant watch on the activities of the QovemmeDt 
In the field of Environment and P'oreItI and aIDed matters, a sepa-
rate Committee on the lines of the CommIttees on Agriculture aner 

8 
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Science and Technology might be set up. The proposed Committee 
lihould examine all aspects of the problem, oversee the implemen-
tation ot various plan programznes under the purview of the Minis-
try of Environment and Forests and make suitable recommenda-
tions to the Government. 

The Commit~ a,J,sp ap~oved the draft rules relating to the 
constitution and functions of the p.roposed Committee (See Antlf'-
xure) . 

3. The Committee then took up for consideration Memorandum 
~o, 67 l;e: inco,t;POratio.o of rul~ r~lating tQ Committees on Agri-
culture ~d Sci~e and T~ology aDd Enviro,tl.IIl,eIlt aIld Forests 
iI;l tb.,e R1,I,1.~ oJ Procedure and Conduct of Business in Lok Sabha 

The COJ;Il.tIl.ittee noted that in their 2nd ~port which was laid 
on the Table of the House on 2nd May 1~9, i~ had baeD. recommend-
ed that rules relating to constitution and functions ot the two newly 
sat up Committees, namely Committees on Agriculture and Science 
and Technology, might be included in the Rules of Procedure and 
Condl,lC~ oj Business. The Commit'" were inbmed that a thorough 
review of the Rules ot Procedure and Conduct of Business, had 
uce been completed and a revised edition of the rules incorpora-
tin~ Ul the amendments/changes made therem would be brought 
ou' for, th, 9tA LIUi Sabba. It was suggeRed that the rules relatin« 
to these Committees might also 1M incorporated in the rules 80 that 
the re~s.ed ~tion wa~ complete apd ul'-to-date. 

'!"he Co~mittee approved the 8u~tion, 

'nle Committee also decided to rec<?mmend that .fter the rule!! 
relating to the Committee on Environment and Forests were .p-
~v~ by th4t Hou.so. t~. Uv;'ee new C~,t4!Jea might be shown 
ill ~~~~l ow,cr in Ul".r~ ~ ~d the re.pectlve rulell 
wmbe~¥c~, 
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ANNEXURE 

(See para 2 of Minute,) 

After rule 331F. the following new rules shall be in-
serted namely:-

"COMMITTEE ON ENVIRONMENT AND FORESTS 

331G. There shall be a Committee on Environment and 
Forests to examine all matters connected with Environ-
ment and Forests as are dealt with by the Ministry of 
Enviromnent and Forests and amed Ministries and to re-
port thereon from time to time. The functions of the-
Committee shall be:-

(a) to examine SUch of the activities of the MlJlia.. 
try of Environment and Forests and allted. 
Ministries as may seem fit to the Committee; 

(b) to report what economies, improvements in" 
organisation. efIlciency or administrative refQnll 
con.iatellt with the policy approved by . Parlia-

. ment. may be dected; 

(c) to examine the Annual Reports of the MiIPItr,y' 
of Environment and J'oreeta and allied ~ 
triel with' a view to ftnding out whether the-
expenditure incurred w.. commeDlUJ'8te with 

. the results achieved; 

(d) to examine aucb 'of the plan project. ,activiU. 
of the M'Iftiatry-of Dlvtronment and ~ ad 
allied Minbltr1eI u may Ieem flt to the' eo ..... · 
mittee or are tpeda11y referred to it by the-
HOUle or the Speabr; and 

(e) to evaluate and sua- measures for the survey 
and conservation of flora, faUna. foresta ad 
wildlife prevention and control of pollution, 
aft~tion and regeneration of the ~ 
parts of the environmmt. 
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CoMitu- 331H. (1) The COmmittee shall conatIt of not more than. 
iioft. 22 members comprisin, 15 members to be nominated by 

the Speaker every year from amongst the members of Lok 
Sabha and not more than 7 members of Rajya Sabha to 
be nominated by the Chairman, Rajya Sabha for being 
associated with the Committee: 

Provided that a Minister shall not be nOminated as a 
member of the Committee. and that if a member. after 
his nomination to the Committee is appointed a Minister. 
lse shall cease to be a member of the Committee from the 
date of such appointment. 

(2) The term of office of the member. of the Commit-
tee shall not exceed one year." 
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